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(b) whether this cheme of re-desig­
nating the Laboratory Attendants was not 
made applicable to the various c;ategories 
of Laboratory Attendants working in the 
subordinate formation like FRU, Karnal 
(Hnryana) ; and 

(c) if so, whether Government con­
templat to extend the same scheme in 
respect of Laboratory Attendants working 
in the ubordinatc formation so that there 
is no discrimination among the ame 
category of stafT '! 

THE PRIM , MINISTER (SHRT-
MATJ INDIRA GANDH'J): (a) No, 
Sir. No Laboratory Attendants working 
in the Office of Director (Security) 
A.R .C. wele fe-designated as Head Secu­
rity Guards. However, some persons who 
had been working as Laboratory Atten­
dants were appointed by direct recruit­
ment to the posts of Head Security 
Guard. (Technical) between 197 J and 
1976 before the Recruitment Rules which 
pre cribed higher qualifications for Head 
Security Guards than for Laboratory 
Attendants came into effect. 

(b) ilnd (c) Docs not arise. 

Vniform cl'iteriu for services for appiont­

ment to Higher Posts in Central 

.. ecrctarint ervices 

4882. SHRI R.N. RAKESH: Will 
the Minister of HOME AFFAIRS be 
pleased to Stale : 

(a) whether Government's attention 
has been drawn to the article in 'The 
Daily ' of 5 August. 1983 regarding "The 
lAS men Rule the Roost" ; 

(b) whether the Administrative 
Ref rms ommission had recommended 
uniform criteria for all services for ap­
pointment to higher posts in Central 
Secretariat and the Government had ac­
cepted the re ommendation in principle; 

(c) if so, the reasons for deviating 
from this decision of Government anp at 

/" 

what level were these decisions taken ; 

(d) whether additional criterion for 
officers not belonging to lAS for empa­
nelment as .Toint Secretaries, Additional 
Secretaries nnd Secretaries h01S been intro­
ducad ; and 

(e) if 0, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRT 
NIHAR RANJAN LASKAR) : (a) Yes, 
Sir. 

(b) The Administrative Reforms Com­
mission did not specifically recommend 
uniform criteria for all ervices for ap­
pointment to higher posts in the Central 
Secretariat. 

(c) Does not arise. 

(d) and (e) The Government has 
prescribed a uniform criterion of mml­
mum length of ervice of 17 years in 
Group 'A' (Class I) for eligibility for em­
anelment for posts of Joint Secretary or 
equivalent at the Centre . However, in 
the ca. e of the entral Services, pay 
cales/pay drawn are al 0 taken into 

account for keeping the size of the panels 
within reasonable limits in relation to the 
number of vaccanctes and to ensure that 
no officer gets an abnormal fise in pay 
on appointment to Secretariat posts resul­
ting i£l discontentment amongst compa­
ratively senior officers in his own cadre. 
No additional criterion has been prescrib­
ed for non-lAS officers for appointment 
to posts at the level of Additional Secre­
t ary /Secretary. 

Kudal Commission of Inquiry on Gandhi 

Peace Foundation and Allied Organisations 

4883. SHRI BHIKU RAM JAIN 
SHRI M. RAMGOPAL 

REDDY: 

SHRl BISHNU PRASAD : 
SHRI S UBHASH Y ADA V : 

Will the Minister 01 HOME AFFAIRS 
be pl~asec;l to state : 
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(a) whether Government have eeo 

the press reports appearing jn the Hindus-
, 

tan Times dated the 31st July, 1983 where-

in it has been st~tcd that Gandhi Peace 

Foundation and it allied rgani. ations 

facing inquiry did not turn up before the 

Commission ; 

(b) whether it has also been stated 

that documents required by the Kuc1al 

Commission are not supplied by them to 

the Commission; 

(c) what action Government pro po e 

to take in regard thereto ; and 

(d) the progress made by the Kudal 

Commi si n in thi regard s far? 

THE MINI T R 0 STAT IN THE 
MINISTRY OF HOME A FAIRS 
(SHRI NIHAR RANJAN LASKAR): 

(a) Yes, Sir. 

(b) Yes, Sir. 

(C) The matter is already before the 

Commission of Inquiry. Necessary action 

will be taken by the Commission . 

(d) The Commission is eized of the 

matter. 

Fire Arms for Minoritie in Pun jab 

4884. SHRI G . NARASIMJIA 

R JDDY : Will ()'H' Minister of HOME 

A AlR be pleas d to state ; 

(a) whether Government are aware 

tha t the minorities in Punjab are feeling 

in ecure and th y have reque ted Govern­

ment to permit them to keep arms for 

their safety ; 

(b) jf so, whether any such reque t 

has been received by Government; and 

(c) jf o . their reaetion in this regard? 

THE MINIST R OF STATE IN THE 

MINISTRY OF HOM A FAIRS 

(SHRT NTHAR RANJAN LASKAR): 

(a) to (c) The Government of Punjab 

have informed that effective measures 

have been taken for protection of the 

people in the ta te. The ap,lication 

received from individual for grant of 

arms I icen e are considered on merits. 

A number of arms licence have been 

granted to individuals on grounds of self­

defence. 

Number of IPS Personnel In States 

4885. SHRJ MUZAFFAR HUSAIN : 

Will the Mjniste r of HOME AFFAIRS 

be pleased to state the number of person­

nel in the Indian Police Service (IPS), 

State-wise? 

THE MINI T R TAT IN TH 

MINISTRY 0 ~ H M A FAIl\S 

( HRJ NlHAR RANJAN LA KAR) : 

A on 1-1- t 83 the anctioned trength 

of the Indian Police rvice wa 2620. 

etaif f TP officer anctioned for e ch 

cadre i given in the atta hed statem nt. 




